
Jl.\J THE, CENTRAL lilllYllli ..ISTR AT IV£ TR IBUN AL 

J.ODHJ?UR BE.NCH JODHPUR. 

OA N o. 212/99 Da·te of Order : 18/7/2001 

1. Jabar C.hand son of S.h. Chhoga Ram aged 39 years \vorking 

as Khallasi Helper. 

2 • Babu Lal son of .:)h. Tikam aged 41 years working as 

Khallasi Helper. 

3. Ram Ratta.r1 son of Labu Ram aged 43 years working as 

Khallas i Helper. 

4. Harun son of Sh. Kiphayat aged 43 years working as 

Khallasi Helper. 

All the applicants are working in Carriage and ~·lagon 

Depot, Herta Road, Northern Railway and resident of 

C/O Shri Babu Lal ojO ,:jh. Tikam, Qtr. No. L-43-C, 

LOCO Colony, Herta Road, Northern Railway • 

• • • • API?L ICA\iTS. 

VERSUS 

1. Union of IJ:ldia, through General Nanager, 

Northern Railv-my, Baroda House, NevJ Delhi. 

2. Divisional Personnel Officer, Northern 

RailvJaY, Jc:xlhpur Division, Jodhpur. 

3. ti.hr i Gokul l? uri, Khallas i Helper, 

through ;;;~en ior Sect ion Engineer, Carriage and 

~- ~'lagon Depot, 1'-lerta Road, Northern Railway. 

4. tihri Alta£ Hohamad, Khallasi Helper, 

through Senior Section Engineer, Carriage and 

wagon Depot, I'-'ierta Road, Northern RailvmY. 

5. Shri Nein Singh, Khallasi Helper, 

through s,enior ~ection Engineer, Carriage and 

'i'lagon Depot, (Coaching) , Jodhpur, Northern RailvJaY. 

6. Shr i Rarresh, Khallas i Help~r, 

through Senior S,ection Engineer, Carriage and v/agon 
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uep ot (Coaching) , Jodhpur, N o:cthern KaihmY • 

. . . . . . . 
I:1r:' • J .K. Kaushik, Counsel for i.:he a;;>,;;.) 1 icant . 

l'·tr 
c. .... Vyas Counsel for th(~ respcndents No.1 (~! 2 . ~ ' I . 

!11:'. 5 .l(. Halik, Counsel for the respondents No.3 ,. t1 v; ... ..£" 

tNone present for the respondents No.5 & 6. 

Hon' ble UJ:r: • Justice B .S,. Raikote, Vice Chair wan. 

~ Han• ble lvJr. A .. I?. Nagrath, ·Administrative H:::rnber. 
,.,... . ..... . 

(per Hon• ble Nr. Justice B.S. Raikote) 

and above the applicants. The case of the department is that 

the private respondents i."lGre tra.nsfarred from Gang i"lan to Khalasi 

in l1echanical t~in.g under 10;·~ intake quota, and 50;~ of their 

such services as Gang man was not considered while preparing 

the seniority list which v1as issued on 2'3 .1.93, and it is on 

the objection of the private respondents No.3 to 6, the impugned 
,..,\ 

order vide Annexure A/1 is issued. But the contention of ·the 

applicants is that the pr lvate respondents are not entitle:J 

for counting of such services. The learned counsel for the 

a11plicants subwi·ts that the impugned order vide Annexure A/l 

has been issued -v;ithout any prior notice to the applicants. 

2. 'I'he fact that no prior notice was issued to the ap 1Jlicants 

before issuing the irrpugned order, is not denied by the official 

respondents. The irrpugned order vide Annexure A/1 will have 
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civil consequences in the sense that the rights of the 

applicants would 0--:; effected on the basis of the seniority 

list vide Annexure A/1 •. In these circunstances, \-Je agree \vith 

the contention of the learned counsel for ·the applicants 

that the irrpugne:l order vide Annexure A/1 is con-crary to the 

principles of natural justice. _ ~~ha·tever the objections the 

applicants may have required to be considered by the depart­

ment. ~'iithout e.xpres s.L'l.g any opinion on the mer its of the 

seniority, v~e think it appropr late to pass the order as 

under:-

11 The irrpugned order Annexure A/1 is quashed. The 

respondents are directed to issue show cause notice 

to the applican·t and to the other persons similarly 

situa·ted and thereafter, consider the case of the 

api::>licants and the private respond-ents, by passing 

a fresh order • 

Vide interim order dated 12 .8 .99 of this Tribunal, 

the respondents v1ere directed to keep the resu1·t of the 

Trade Test for the post of Fitter Grade-Iii of both 

the applicants and the respondents . in the sealed cover. 

The said sealed cover: shall be ope:ledafter an order is 

passed after considering the objections, if any, submitted 

by the applicants and other persons and thereafter, 

appropr ia·te order be pas sed by the department. If the 

applicants are aggr:· ieved by the same, they will be at 
by 

liberty to approach this 'I'ribunal. filing a fresh OA. 
''-
rH/ 

OA is disposed of accordingly. No costs .n 

(A.l?. Nagr:ath) 

Adrrn. !-Ember 

{Justice B.s. RaiKote) 

vice cl-lairman 

A/K 
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